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IN THE
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CENTFAL ADMIMNISTRATIVE TFRIBUNAL, JAIPUF BENCH, JAIPUR.
O.A.No.G2G/D% , Dats of ordsr: 2.12.1994

Subodk Tumar ESrivastava, &5/o Ehri A.P.Svrivaztava, Inapecting

r-n

ficer, 0/ ths CDzvelopment  Commissionszy (an]Ltlaf'o)
Surpanch House, Tonk Phatal, Jaipur.

:..Applicant.
Vs. | |

1. Union of India throwgh Secretavy, Ministry of Textilas,

s
L]

i
(T
<
{0
|_l
[}
o
=
\
o]
(w0
o)
)

=!
5
f 17}
[
[_v
O
1
=~
——
]
€]

oy
—
w
)

[wy
[17]
~
=
W
[0}
(nad
(W

l—l
[t}
2
—
o
Z
O
L]

~J
~

3. Dezputy Divector (ﬁ?mvllst_qtion—l) 0/0 the Developmant
Commissioner (Handicrafkz) Ministvry of Tex

of India, Wsst

l"l

lock-7, P.U.Puvam, Szctor-1, New Dezlhi.

. Depuity Divector (Handiecrvafis), Office of thz Dazvelopmant
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Commissioner (Handidrafis), Savpanch Howuss, Tonl: Phatal:,
Jaipur.
5. S.C.lundu, Azsistant Divectow (Textilea) Southzrn

Fegional Office, 0/o the Dezvelopmeni Commigsionsr

Mr.Rzjendra Soni ' : Counsel for applicant

Hon'lhle Mr.Gopal Krishina, Vice .Chairman
Hon'lzle Mr.O.P.3harma, Administrative Mzmber.

PEF HOWN'BLE MF.GOFAL T'FISHITA, VICE CHAIRMAILL
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Applicant Shri Sukodh Cumar Srivastava in

applicacion undezr Sec.19 of the Adwministvative Tribunals Act,

"(i) By izzuing an appropriate wrikt, order or divection

thiz Hen'ble Tribunal may lindly ¢=2ll for the =ntive

=
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after psruzing the sams the impognsd ordevr datsed 25.6.96



iAnnv.A4) inducting rezpondent MNo.5, whose resignation
has bzen accepted long backy, a3 Asszisztant Director
(Textilzz) and vevarting the applicant vide impugned

N crdzr daked 25.6.96 (Annx.AS) due to illegal induction
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of respondent No.5, ke gquashed an

aside with all’
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consequential benzfite in faveour of the applicant and
the applicant be ovrdered ko ke continued on the pos

stant Director (Testilss) upon which he was
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continuing on the day of the passing of the impugned

ordar Jdatz=d 25.6.96 with all conseguencial benefits.
ection

(ii) By any other appropriates writ, ordsr or dir

o

in the alternate +thes rezpondznt No.5 wio has een

inducted as Assiztant Director (Textilez) while the

applicant was worlking as Azzistant Divector (Textiles)

oy

be Jdeclar
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junicr to the applicant in all respects on
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the post of
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ant Director (Textilass).
(iii) Any other appropriate order or direction which
. ’ this Hon'blsz Tribtunzl deem thinl: £it and proper in the

facte ‘and civcumstances of thiz "case may kindly be
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(iv) Cost of the original spplication may also be

grizvancz of the applicant iz that he was promotz=d as Assistant

Director (Tsxtilez) 3zlongwith other pzrzonz vids order Jdated

3]

()
U}
o
=
(e
[
(==
[w}
=
i
oy
[
=3
jo-d
jaul
ja}
ne
1)
.
jod
[
o]
o
(£]

12.5.95 (Arnnx.23). Other parsons

¢

continuing on the post of Aszistant Director bkut the applicant



+
~ g de =

accepte long back on 12.3.1991 =2nd the vreveraion of the
applicant having Leen caused by thse reihduction of Zhri G.C.
Fundu is illzgal and arbitrar' The applicant>hag not preferved
an appzal challengying hisz veversion as envisagsad kby Fule 23(V)
(b) oif the CC3(CcA) Fulez, 1965, The prezeni application, in
our view i=, Athererore, premaicuvre.  However, ws  divect the
applicant to make an  appzal to  th: concernsd  appellate
st of Assgistant
tilez) to that of Inapscting Officer, within a
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pericod of 15 days from todzy and if such an appeal is pro ryr
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due  to which he haz been rveverisd. If ithe applicant is
aggrizved by the decizicon taken by the appellate zuthority on

his appzal, he may filsz a fresh O.A. The 0.2 ztandzs disposed of

: i) ) Cokivlne

(0.P.3harma) (Gopal Erishha)
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Administrative Member. Vice Chairman.



